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REPORT OF THE OVERSIGHT COMMITTEE IN COMPLIANCE WITH THE 
DIRECTIONS OF HON’BLE NATIONAL GREEN TRIBUNAL (NGT) IN O.A. NO. 
394 OF 2022 IN RE: PUSHPENDRA KUMAR VERSUS BLOCK DEVELOPMENT 
OFFICER, KADAURA AND OTHERS VIDE ORDER DATED 20.07.2023 
 

**** 

1. The matter under consideration in the aforesaid OA is the non-

compliance of the Guidelines issued by the CPCB as revised in July, 2021 

and the Manual of Management of Gaushalas issued by the ICAR, New 

Delhi in December, 2016 for the Management of Gaushalas and Dairy 

Farms, in the Gaushalas of district Jalaun.  The Hon’ble NGT passed the 

following order in the aforesaid OA on 20.07.2023 and directed the 

Oversight Committee as under:        

“……….Accordingly, the Committee headed by (presently Justice SVS 
Rathore), Oversight Committee, Lucknow is authorized and 
directed to examine and monitor the compliance of the order in 
coordination with the PCB and department concerned and to 
submit the report independently within three months. Committee 
to continue till further order.”  

2. In pursuance of the aforesaid order, the Oversight Committee 

considered it appropriate to seek factual report from the Additional Chief 

Secretary, Animal Husbandry Department, UP Government; UP Pollution 

Control Board and District Magistrate, Jalaun on the allegations made in the 

OA and to physically inspect the Gaushalas in district Jalaun for assessing 

their management from an environmental perspective by randomly 

selecting about 10% of them to assess the ground reality.  For this purpose, 

the Committee visited Jalaun district three times.  On its first visit on 

06.09.2023, the Committee first had a meeting with the concerned 

administrative officers, responsible for the supervision and proper 

management of Gaushalas in the district.  As the District Magistrate was on 
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long leave, the Chief Development Officer (CDO) coordinated the entire 

exercise.  In the said meeting, he informed that in total, there are 574 

Village Panchayats in district Jalaun and 410 Temporary & Permanent 

Govansh Ashray Sthals (hereinafter called the Gaushalas) of different kinds 

housing 34909 bovines, whose details are given below (Annexures-1 and 2): 

S. No. Types of Gaushalas No. of Gaushalas Number of bovines 

1 Temporary 377 30818 

2 Permanent 8 1827 

3 Kanha 7 1946 

4 Kanji House 18 318 

 Total 410 34909 

 

(i) In all the Gaushalas, in total 5227 plants have been planted. 

(ii) In 383 Gaushalas, Napier grass is grown on an area of 88.428 hectares 

and on an area of 98.563 hectares Barseem and other green fodder 

have been sown (Annexures-3 and 4). 

(iii) In all the Gaushalas, inside and outside the sheds, there is Kharanja 

and sufficient unpaved space available for bovines to roam around. 

(iv) In all the Gaushalas, sufficient numbers of caretakers have been 

engaged; they clean the Gaushalas three times a day i.e. in the 

morning, noon and evening. 

(v) In Gaushalas, pits have been dug for the collection, composting and 

disposal of cow dung.  Instructions have been issued to all the Block 

Development Officers (BDOs) for the construction of urine pits and 

the work has also started at some places. 
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(vi) In none of the Gaushalas, cow dung, urine and waste fodder, or any 

type of bovine waste is discharged in any river or drain; hence there 

is no possibility of pollution of river water.  Also, none of these is 

being discharged in any drain or sewer; hence there is no possibility 

of any drain or sewer getting choked or causing water pollution. 

(vii) 82 nodal officers from different departments of the Government 

inspect all the Gaushalas of the district twice every month on a 

regular basis.  They also record their observations in the inspection 

register kept at the Gaushala for ensuring compliance of the statutory 

and Government directions and guide them to undertake this 

important work in a better way.    

(viii) It was informed that during the Financial Year 2022-23, the 

Government provided a grant of Rs. 107.50 crore for the construction 

of shelters and Rs. 12.77 crore for fodder.  The Village Panchayats 

contributed Rs. 37.65 lakhs for infrastructure and Rs. 5.03 crores for 

the salary of the Gopalaks.  Besides, the Animal Husbandry 

department at the district level provides full medical support 

including medicines, vaccines, etc. to these Gaushalas on priority. 

(ix) The awareness campaign for the preservation and maintenance of 

the bovines in an environmental friendly way is being carried out 

through Chaupals being held in all 574 Village Panchayats every 

Friday. In 03 Gaushalas, namely, Chamari, Muhana and Kanha 

Gaushala Jalaun, biogas plants have been established. 

(x) Till last financial year, the ear-tagging of 100% bovines was done.  

However, as per the present instructions of the Government, all the 

stray bovines are to be brought into the Gaushalas.  The ear-tagging 

work is going on. 
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(xi) All 07 Kanha Gaushalas have applied for NOC from the UPPCB, out of 

which 06 Kanha Gaushalas have been granted NOC and the remaining 

one is in process. 

Thus, in the meeting, a highly satisfactory status of the management 

of Gaushalas was presented before us.   

 After this meeting, a field inspection was undertaken but because of 

heavy rains, only one Gaushala could be inspected. Thereafter the second 

visit was made on 19.09.2023 in which 04 Gaushalas were inspected. Lastly, 

the Committee made inspections continuously for three days i.e. on 24th, 

25th and 26th September, 2023 in two teams-one headed by the Chairman 

(Justice SVS Rathore) and the other headed by the Member (Anant Kumar 

Singh).  The Committee tried to cover some of the Gaushalas of each Block 

of district Jalaun. 

3. In total, there are 09 Blocks in the district. Each Block has different 

types of Gaushalas. Following table will show the Blocks, the number of 

different types of Gaushalas established there and inspected by the 

Committee: 

S.No. Name of 

Blocks 

Total no./type of 
Gaushalas  

No./type of Visited Gaushalas 
(Inspection Report shown as 
Annexures) 

1.  Kaduara Permanent- 02 

Temporary- 45    

Kanha Gaushala- 01 

Kanji House- 05 

Temporary- 07 

1. Matra (Annexure-6) 

2. Mawai Brahman (Annexure-7) 

3. Garrehi (Annexure-8) 

4. Udanpur (Annexure-9) 

5. Kushmara Bawni (Annexure-10) 

6. Baagi (Annexure-11) 
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7. Khutmili (Annexure-12) 

 

Kanha Gaushala- 01 

8. Kanha Gaushala, Kadaura 

(Annexure-13) 

2. Rampura Permanent- 01 

Temporary- 19 

Kanha Gaushala- 02 

Temporary- 03 

1. Mae (Annexure-21) 

2. Jaaigha (Annexure-22) 

3. Hamirpura (Annexure-23) 

3. Kuthaund Temporary- 33 

Kanji House- 02 

Temporary- 03 

1. Eton (Annexure-24) 

2. Madaripur (Annexure-25) 

3. Bastepur (Annexure-26) 

4. Nadigaon Permanent- 02 

Temporary- 48 

Kanha Gaushala- 01 

Kanji House- 02 

Temporary- 04 

1. Kanasi (Annexure-36) 

2. Akniwa (Annexure-37) 

3. Lohai (Annexure-38) 

4. Ghilor (Annexure-39) 

5. Dakor Permanent- 02 

Temporary- 63 

Kanha Gaushala- 01 

Kanji House- 03 

Temporary- 02 

1. Dhaguakalan (Annexure-5) 

2. Bhuwa (Annexure-46) 

 

Kanji House- 01 

3. Kanji House, Ait (Annexure-47) 

6. Maheva Temporary- 51 

Kanji House- 01 

Temporary- 07 

1. Nagar Palika Parishad, Kalpi 

(Annexure-14) 
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2. Jeetamau (Annexure-15) 

3. Maddeya (Annexure-16) 

4. Malthua (Annexure-17) 

5. Khadgui (Annexure-18) 

6. Nyamatpur (Annexure-19) 

7. Urkarakalan (Annexure-20) 

7. Madhogarh Temporary- 20 

Kanji House- 02 

Temporary- 06 

1. Ramhetpura (Annexure-27) 

2. Chitaura (Annexure-28) 

3. Kursenda (Annexure-29) 

4. Padkula (Annexure-30) 

5. Sarawan (Annexure-31) 

6. Nagar Panchayat, Madhogarh 

(Annexure-32) 

8. Jalaun Permanent-  01 

Temporary- 38 

Kanha Gaushala- 01 

Kanji House- 01 

Temporary- 02 

1. Chhiriya Salempur (Annexure-33) 

2. Bhitara (Annexure-34) 

 

Kanha Gaushala- 01 

3. Kanha Gaushala, Jalaun 

(Annexure-35) 

9. Konch Temporary- 60 

Kanha Gaushala- 01 

Kanji House- 02 

Kanha Gaushala-01 

1. Kanha Gaushala, Konch 

(Annexure-40) 

 

Temporary- 05 

2. Sunaya (Annexure-41) 
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3. Nari (Annexure-42) 

4. Jamrohi Kalan (Annexure-43) 

5. Kaushalpur (Annexure-44) 

6. Pindari (Annexure-45) 

 Total Permanent- 08 

Temporary- 377 

Kanha Gaushala- 07 

Kanji House- 18 

Permanent- 00 

Temporary- 39 

Kanha Gaushala- 03 

Kanji House- 01 

 Grand 

Total 

Total- 410 Total- 43 

 

The Committee selected these 43 Gaushalas randomly taking care that 

Gaushalas, situated even in the remotest part of the district, are covered.  

Some of the selected Gaushalas (Baagi-Kadaura and Jamrohi Kalan-Konch) 

did not have an all-weather road to reach there. Separate Reports of each 

inspected Gaushala has been prepared along with photographs and 

relevant documents, which form part of this Report.  

4. The Committee also inspected the meat market/shops of Orai town. 

At the time of inspection, all the meat shops were found closed whereas 

the other shops were open. On query, it was informed that it was neither a 

closure day of the market nor of the meat shops. It appeared that the 

shopkeepers got prior information about the proposed inspection; 

therefore, they put their shutters down. It was informed by the officers 

concerned that not even a single meat shop has been granted NOC/license 

from the State Food and Drug Administration or the Municipality as none of 

the meat shops conforms to the norms prescribed therefor. It was also 
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informed by the officers that there is no slaughter-house in the district. It 

appears that the animals are being slaughtered in or around the shop itself, 

the traces of which could be noticed during the inspection even at the 

closed meat shops.  

5.   The Guidelines for Environmental Management of Dairy Farms and 

Gaushalas (CPCB Guidelines) and Manual on Management of Gaushalas 

(ICAR Manual) broadly provide that: 

a) Pucca floor with proper slope and drainage should be there for proper 

handling and scientific disposal of cow dung, urine and wastewater.  

b) Covered space (tin shed) should be there for the protection of bovines 

from heat, rain and cold. 

c) For every adult bovine, at least 3.5 sq m covered area and 7.0 sq m open 

area should be available. 

d) For feeding an adult bovine, a feeding manger (Charni) of 60–75 cm in 

length should be provided. 

e) A handling area (10m x 5m) with necessary arrangements should be 

there for providing health related services to the bovine. 

f) Ear tagging should be done of every bovine sheltered in the Gaushala by 

the concerned Veterinary Officer. 

g) In every Gaushala, the concerned authority is required to maintain 

proper records/registers in the prescribed format. 

h) Every Gaushala is required to maintain the health of bovines by 

providing appropriate nutrition, disease prevention, biosecurity as well 

as medical treatment to ensure the minimizing disease incidence. 

i) A standard vaccination and deworming protocol appropriate for the 

bovines to be scheduled in a manner to prevent them from the diseases, 
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i.e. Foot & Mouth Diseases (FMD); Hemorrhagic Septicemia (HS); Black 

Quarter (BQ), Anthrax, Brucella and Rabbies. 

j) No residential dwellings, health centers, hospitals and schools should be 

located at least within 100 meters of these Gaushalas.  It should also not 

be located within 200 meters from a water-spread area and it should be 

away from the flood plain area of rivers and areas having shallow 

groundwater. 

k) Guidelines for Waste Management (Solid Waste, Wastewater and Air 

Quality) in Gaushalas should be followed strictly.  

 

6.       Government Orders (G.O.) relating to Gaushalas: 

 In the year 2019, the U.P. Government decided to be the caretaker of 

all the abandoned bovines roaming around the fields of farmers and 

damaging the standing crops.  In order to achieve this goal, a decision was 

taken to bring the stray bovines to existing Permanent Gaushalas, establish 

new Temporary Gaushalas and convert Kanji Houses into Gaushalas. For 

proper management of these Gaushalas, the State Government issued GOs 

from time to time which are as follows: 

(i) Vide GO No. 4324/Saintees-2-2018-5(53)/2018 dated 02.01.2019 

(Annexure-48), the UP State Government issued a self-contained 

policy direction for the establishment and operation of temporary 

Gaushalas in all rural and urban local bodies (i.e. Gram Panchayats, 

Blocks, District Panchayats, Nagar Panchayats, Nagar Palikas, Nagar 

Nigams). The GO, inter alia, provides for identifying of land, creation 

of infrastructure, rendering other services at the temporary 

Gaushalas; their economic self-sustainability, resource mobilization 

through convergence and five five-tier administrative mechanisms for 
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monitoring the establishment, implementation and management of 

temporary Gaushalas. 

(ii) Vide GO No. 261/Saintees-2-2019-5(53)/18 dated 28.01.2019 

(Annexure-49), the Government had issued the directions for the 

bovines as establishing Temporary Gaushalas, demarcation of land 

and its transfer, demarked places to make shelters usable, provision 

of drinking water, electricity, fodder in temporary Gaushalas, security 

arrangements, housing and environment, medical facilities, labour 

arrangements. To make financially self-sustainable, financial 

assistance & restriction on abandoning stray bovines by the farmers. 

It has also provided for the formation of the State Level Monitoring, 

Evaluation and Review Committees. Some advisory guidelines were 

issued for the implementation of the policy.  

(iii) GO No. 3256/Saintees-2-2019-30(4)/2019 dated 08.08.2019 

(Annexure-50) provided to ensure public participation in the 

implementation of welfare oriented Govansh Sahbhagita Yojna. 

(iv) Vide GO No. 62/2020/4938/Saintees-2-2020-30(4)/2019 dated 

12.09.2020 (Annexure-51), instructions were issued under the 

Sahbhagita Yojna to provide cows from various Gaushalas established 

and operating in the District to the eligible and willing families having 

mal-nourished children.  

(v) GO No. 674/Saintees-2-2022-5(53)/18 TC-2 dated 04.05.2022 

(Annexure-52) was issued to collect Bhoosa through donation from 

people for maintenance of bovines preserved in Gaushalas.  GOs 

dated 20.05.2022 (Annexure-53) and 18.04.2023 (Annexure-54) 

were reiterations of the above GO for expediting the collection and 

preservation of Bhoosa.   
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(vi) Vide GO No. 822/ Saintees-2-2022-5(53)/2018 TC-1 dated 01.06.2023 

(Annexure-55) provides for identification and procurement of land 

for establishing temporary Gaushalas and construction work to be 

done through convergence of MNREGA and other schemes. 

(vii) Vide GO No. 1347/33-3-2022 dated 03.07.2022 (Annexure-56), 

instructions were issued to expedite expenditure of the fund 

available with different authorities for this purpose.  

(viii) GO No. 1854/33-2-2022-5913/2019 dated 03.08.2022 (Annexure-57) 

authorizes the District Magistrate to purchase Cattle 

Catchers/Multipurpose Vehicles or to hire the same as per 

requirement.  

(ix) GO No. 2078/Saintees-2-2023-5(53)/2018 TC-7 dated 14.10.2022 

(Annexure-58) relates to online data feeding of various activities 

relating to Gaushalas, development of Go-ashray portal, mobile app 

and transfer of funds through PFMS. 

(x) Vide GO No. 05/Saintees-2-2023-5(53)/18-TC-2 dated 04.01.2023 

(Annexure-59) and Vide GO No. 103/Saintees-2-2023-5 (53)/18 TC-4 

dated 18.01.2023 (Annexure-60) relate to the purchase of at least 

one cattle catcher at every tehsil by 31.01.2023 for 100% 

preservation of bovines at the temporary Gaushalas by 31.03.2023; 

to obtain a certificate from the District Magistrate about it and to 

transfer funds immediately to the parent Gram Panchayat through 

the pooling of State Finance Commission (SFC) fund so that a 

shortage of funds for the maintenance of bovines may not be felt.  

(xi) Vide GO No. 80 CM/Saintees-2-2023-5(53)/2018 TC-6 dated 

18.04.2023 (Annexure-61), instructions were issued to ease the 
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financial management of temporary Gaushalas/participation scheme 

to release funds through Direct Benefit Transfer (DBT). 

(xii) Vide GO No. 1538/Saintees-2-2023-5(53)/2018 TC-6 dated 

11.07.2023 (Annexure-62), the State Government has issued detailed 

guidelines to expedite the process of transfer of funds through DBT. 

(xiii) GO No. 1706/Saintees-2-2023-5(53)/2018 dated 17.07.2023 

(Annexure-63) about the supervision of the micro-management plan 

of Gaushalas for the effective implementation of the guidelines 

issued for the preservation and maintenance of bovines. The District 

Magistrate has been made responsible for making the scheme 

effective through close and comprehensive monitoring from his level.   

 

7. OBSERVATIONS OF THE OVERSIGHT COMMITTEE 

During the inspection of 43 Gaushalas of all types i.e. 

Temporary/Permanent Govansh Ashray Sthals/Kanha Gaushalas/Kanji 

Houses, the Oversight Committee observed the following:  

 

GAUSHALA COMPLIANT WITH NORMS: 

i. Only one Kanha Gaushala of Block-Jalaun is being maintained in a 

very systematic and proper manner meeting all the standards 

prescribed by various authorities the details of which can be referred 

in Annexure-35. Besides using the waste products of the bovines for 

traditional composting, it has facilities for the production of biogas, 

fuel cake and vermicomposting. Its record-keeping is also proper and 

up-to-date. As all other Gaushalas of all types were found deficient in 

their compliance of prescribed environmental norms and GOs, this 
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report will hereinafter discuss them in respect of the remaining 42 

Gaushalas only excluding this Kanha Gaushala, Jalaun. 

 

NON-COMPLIANT GAUSHALAS: 

NON- FUNCTIONAL ONES 

ii. Although the remaining 42 Temporary/Permanent Govansh Ashray 

Sthal/Kanha Gaushala/Kanji House (to be referred hereinafter as 

Gaushalas) have been shown on papers as operational for the last 04 

years, but to the surprise of the Oversight Committee, the one at 

Mawai Brahman of Block-Kadaura was found to be non-existent on 

the ground. Only a piece of land with iron net fencing was there.  

There was no trace of bovine living there, such as feeding and 

drinking troughs, drinking water source, shed, safe storage place for 

stock of Bhoosa, green fodder, grains, etc. For details, Annexure-7 

may be referred.  

 Similarly, at Khutmili, Block-Kadaura, although at the time of 

inspection, 08 bovines were seen grazing inside but non-matching of 

their ear-tag numbers with that recorded in the Tagging Register, no 

trace of bhoosa and green fodder in the trough and at the site, lack 

of adequate facilities for feeding, drinking water, shelter, fodder 

storage and inconsistent entries in records maintained by different 

officials and the statement of the representative of the Pradhan left 

no room in the minds of the Committee that this Gaushala is actually 

non-functional. Inspection report of Khutmili, Block-Kadaura 

annexed with this report as Annexure-12 may be referred for 

details.  
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 The actual functioning of 02 Gaushalas, viz. Eton, Block-

Kuthaund and Lohai, Block-Nadigaon are also doubtful on account of 

the facts mentioned in the detailed inspection reports of the 

respective Gaushalas enclosed as Annexures -24 & 38. 

 

GENERAL UPKEEP AND WASTE MANAGEMENT: 

iii. In the meeting held on 06.09.2023 at the district headquarters, it 

was informed that the Gaushalas are cleaned three times daily i.e. in 

the morning, noon and evening but the general upkeep of all the 

remaining 42 Gaushalas was very poor.  At some places, cleaning 

was being done at the time of inspection by more number of 

persons than actually employed in the Gaushalas for regular 

services. At 17 Gaushalas (Lohai, Dhagua Kalan, Jeetamau, Khadgui, 

Malthua, Nyamatpur, Ramhetpura, Chitaura, Kursenda, Padkula, 

Bhitara, Sunaya, Nari, Jamrohi Kalan, Kaushalpur, Pindari and Mawai 

Brahman) the pucca floors of the tin sheds and outside were having 

½ to 1-inch dry crust of dung. Cleaning of the Gaushala even on 

weekly basis seemed doubtful.  

iv. In 32 Gaushalas viz. Udanpur, Ghilor, Kanasi, Jaaigha, Bastepur, 

Akniwa, Mae, Khutmili, Lohai, Baagi, Kanha Gaushala-Kadaura, Eton, 

Madaripur, Dhaguakalan, Matra, Garrehi, Nagar Palika Parishad-Kalpi, 

Jeetamau, Malthua, Khadgui, Urkara Kalan, Chitaura, Kursenda, 

Padkula, Sarawan, Nagar Panchayat-Madhogarh, Chhiriya Salempur, 

Kanha Gaushala-Konch, Sunaya, Jamrohi Kalan, Kaushalpur and 

Bhuwa, pucca compost pits for disposal of cow dung have been 

constructed, but in spite of that the same were not in use. Cow dung 

was being collected at almost all the places in the open within the 
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Gaushala or at a place close to the Gaushala and the pucca compost 

pits were lying dry or were filled with other waste materials.  

Everywhere it was stated that the dung is being used for manure 

purposes only, therefore, constructing pucca pits is a wasteful 

expenditure and destructive of the environment. In the remaining 

Gaushalas, it is collected in open areas haphazardly. The 

inappropriate disposal of cow dung is causing foul smell and polluting 

the environment. 

v. In all 42 Gaushalas, there was no proper arrangement for collection 

and disposal of urine and wastewater. 13 Gaushalas viz. Mae, 

Bastepur, Udanpur, Kushmara Bawni, Khutmili, Kanha Gaushala-

Kadaura, Matra, Garrehi, Sunaya, Jeetamau, Malthua, Khadgui and 

Kanha Gaushala-Konch have pucca soakpits but due to poor drainage 

they are disfunctional. 03 Gaushalas viz. Ghilor, Akniwa and 

Hamirpura have kaccha soakpits. As there was no plan to use the 

urine for any definite purpose except composting, urine stored in the 

pucca soakpits was proving more polluting. Mostly they were not 

being used due to poor drainage but at one or two places where they 

were being used, they were creating an environmental problem by 

spreading intense foul smell and also delaying its biodegradation.  

vi. Solid and liquid waste of Madaripur, Block-Kuthaund Gaushala was 

found to be draining towards the water-logged area within the 

Gaushala premises, which was directly connected with the pond of 

the village and was also surrounded by the Abadi. Four other 

Gaushalas, viz. Dhaguakalan-Dakor, Udanpur, Kusumara Bawni and 

Kanha Gaushala, Kadaura were discharging their liquid waste into 

public drains which were joining water bodies at some distance. In 
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spite of this, the Oversight Committee was informed in the meeting 

dated 06.09.2023 held at district headquarters that there is no such 

discharge in any water body.  

 

IMPROPER SITE SELECTION: 

vii. 25 of the 42 Gaushalas, viz. Udanpur, Ghilor, Kanasi, Jaaigha, Akniwa, 

Mae, Kushmara Bawni, Hamirpura, Madaripur, Dhaguakalan, Matra, 

Mawai Brahman, Garrehi, Nagar Palika Parishad-Kalpi, Kanha 

Gaushala- Konch, Malthua, Urkara Kalan, Chitaura, Kursenda, Nagar 

Panchayat-Madhogarh, Sunaya, Jamrohi Kalan, Pindari, Kanji House-

Ait and Bhuwa, have been established within 100 meters of the 

inhabited area, which is against the prescribed norms.  

viii. The locations of 19 Gaushalas, viz. Dhaguakalan, Mawai Brahman, 

Garrehi, Nagar Palika Parishad-Kalpi, Jeeteamau, Maddeya, Malthua, 

Khadgui, Ramhetpura, Chitaura, Kursenda, Padkula, Nagar Panchayat-

Madhogarh, Sunaya, Nari, Jamrohi Kalan, Kaushalpur, Pindari and 

Madaripur are absolutely inappropriate as they have been 

established in water-logging area or near a water body. At the time of 

inspection, 03 Gaushalas viz. Nari & Jamrohi Kalan of the Block-Konch 

and Ramhetupura of the Block-Madhogarh were in knee-deep water. 

There was absolutely no way to go inside the Gaushala leave alone 

reaching the bovines to verify facts. Cow dung and urine were mixing 

with the logged water causing pollution. Health of bovines in these 

Gaushalas was really bad and bovines were having mud on their 

bodies. Having regard to the prevailing conditions here, the Oversight 

Committee is of the view that these Gaushalas actually do not 

function during rainy season. Due to inspection the bovines have 
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been brought here. These Gaushalas are running for last 3-4 years 

and in spite of that, no effort has been made to raise the ground level 

of these Gaushalas or to shift the same to some higher places. It was 

told that every year this situation is repeated but no solution has 

been found. It appears that the officers responsible for selecting the 

site for establishing Gaushalas have not taken the desired interest in 

selecting the sites. 

ix. The Oversight Committee inspected the Maddeya Gaushalas of Block-

Mahewa where it was extremely difficult to reach even by a jeep. 

Motorcycle was used to reach there. The condition of this Gaushala 

situated in such a remote area was not as bad as others located at 

easily accessible places (Annexure-16). 

 

INADEQUATE INFRASTRUCTURE 

x. Out of 42 Gaushalas, only 04 Gaushalas viz. Jeetamau, Khadgui, 

Kursenda and Nagar Panchayat-Madhogarh have sufficient space for 

bovines as per the prescribed norms. Only 09 Gaushalas, viz. Matra, 

Malthua, Khadgui, Udanpur, Baagi, Chaitaura, Kursenda, Hamirpura 

and Bastepur have sufficient feeding place (Charni) to cater fodder to 

all bovines sheltered there. 36 Gaushalas (excluding Matra, Mawai 

Brahman, Maddeya, Jamrohi Kalan and Eton) have brick soling under 

their tin-sheds. 

xi. During the inspection, the Oversight Committee found that same 

feeding troughs were being used for all types of bovines. There was 

no separate trough for weak, young or very old bovines. Even at 

Kanha Gaushala, Kadaura where shades are earmarked for different 

categories of bovines, they were found rushing to a nearby shed for 
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eating and nobody was there to guide them to the earmarked shed.  

Since the number of bovines in each Gaushala is more than its 

feeding capacity, the weak, very old and young bovines are unable to 

reach the troughs unless the strong ones vacate the place after eating 

to their satisfaction. As a result, the vulnerable bovines do not get 

sufficient feed.  

  In none of the 42 Gaushalas, a separate shed for sick bovines 

was found. However, the caretakers informed that these sick animals 

are kept on one side of the same shed, but it does not serve the 

purpose.  

xii. The Oversight Committee found that in 17 Gaushalas, viz. Kanasi, 

Akniwa, Dhaguakalan, Mawai Brahman, Garrehi, Nagar Palika 

Parishad-Kalpi, Ramhetpura, Chitaura, Kursenda, Nagar Panchayat-

Madhogarh, Bhitara, Sunaya, Nari, Jamrohi Kalan, Kaushalpur, Pindari 

and Kanji House-Ait, no Inspection Register was maintained. At 

Dhaguakalan Gaushala, there was only one inspection note in the 

Inspection Register recorded on 08.08.2023 stating in two lines that 

everything was found in order. Details may be seen at Annexure-5. 

Wherever the Inspection Register was maintained, it was found that 

the inspection notes were short, cryptic and perfunctory in nature. 

These notes also contradicted the entries made in various registers 

maintained at the Gaushala. It was also observed that certain 

directions have been issued by the authorities, but there is nothing to 

show that in subsequent inspection any effort was made to ensure 

that earlier directions have been complied with. This type of 

inspection and inspection reports make the inspection useless and 

defeat the very purpose of it.  In the teeth of the above observed 
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facts, during our meeting with district level officers on 06.09.2023, it 

was informed that “82 nodal officers from different departments of 

the Government inspect all the Gaushalas of the district twice every 

month on a regular basis.  They also record their observations in the 

inspection register kept at the Gaushala for ensuring compliance of 

the statutory and Government directions and guide them to 

undertake this important work in a better way.”    

 

FEED AND FODDER: 

xiii. It was informed in the meeting dated 06.09.2023 that 383 Gaushalas 

have grown Napier Grass covering an area of 88.428 hectares and 

Barseem and other green fodder on an area of 98.563 hectares, but 

at none of the Gaushala, the Oversight Committee found the Bhoosa 

mixed with green fodder being fed to the bovine or it lying anywhere 

in the premises. Only oral information was given by the Gopalaks or 

the officials in some Gaushalas that they are being grown at private 

land taken on rent at some other place but no entry was found in 

records about expenditure made on growing or purchasing the green 

fodder or issuing green fodder for feeding bovines as was being done 

in case of bhoosa in the Stock Register.  

xiv. G.O. dated 02.01.2019 envisages that the bovine sheltered at the 

Gaushalas will get proper diet and medical care including vaccination 

for various diseases. But almost at all the functional Gaushalas only 4 

kg or less of Bhoosa has been reported being fed to the bovines 

without green fodder, grains and supplements. At Lohai Gaushala of 

Block-Nadigaon, the bovines were dependent totally on grazing of 

green grass in the field only which was very clear from the colour of 
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the dung. There was no trace of feeding Bhoosa to the bovine at this 

Gaushala (Annexure-38). On the contrary, the submerged Jamrohi 

Kalan Gaushala of the Block-Konch, there were only 25 bovines, but 

per day more than 03 quintals of Bhoosa was being shown as 

consumed in the Stock Register. 

xv. G.O.s dated 04.05.2022, 20.05.2022, 03.03.2023 and 18.04.2023 

provide for collection and preservation of Bhoosa for the 

maintenance of bovines. During the inspection, the villagers made a 

complaint about rotten bhoosa being given in the feed of bovines and 

only due to inspection, fresh bhoosa has been kept in the charni. 

Rotten bhoosa was found in Bhoosa Ghar in some of the Gaushalas, 

such as Dhaguakalan, Dakor, Kursenda and Madhogarh. At one place 

we saw rotten bhoosa for feeding was lying in the open partly 

covered with a plastic sheet.  

 

EAR TAGGING: 

xvi. GOs provide that all the bovines brought to the Gaushalas should be 

ear tagged at the earliest as the financial grant is dependent on the 

number of ear tagged bovines. The Oversight Committee verified the 

availability of tags on the ears of bovines and to its surprise in only 01 

Gaushala (i.e. Kanji House- Ait), all the bovines were ear tagged. In 

Dhaguakalan Gaushala, which the Committee visited the first, only 05 

male bovines were tagged against 86 bovines present in the 

Gaushala. 71 bovines were shown as tagged in the Tagging Register. 

The Veterinary Officer admitted that he prepared this register 

recently before this inspection. At every other place, the situation 

was more or less the same with huge variations in numbers.  
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xvii. In 33 Gaushalas, the hurriedly prepared Tagging Register did not 

mention the date of tagging. 09 Gaushalas (Nagar Palika Paraishad-

Kalpi, Kursenda, Sarawan, Pindari, Bastepur, Jaaigha, Kanha 

Gaushala-Kadaura, Kanasi and Madaripur) did mention/show the 

date of ear tagging in some manner but the incredibility of their 

entries could be established on asking relevant questions in front of 

all. In order to give a glimpse of the level of manipulation in Tagging 

Registers, the inspection report of Bastepur Gaushala of the Block-

Kuthaund (Annexure-26) may be referred. At this Gaushala, the 

Tagging Register does not have a regular column to mention the date 

of tagging of a particular bovine. The date of tagging has been 

mentioned in the column “Tagging Number” apparently as a 

subsequent entry.   Similarly, the date of death has been mentioned 

in the column “Tagging Serial Number” but the fact of death is 

mentioned in the “Remark” Column. According to this register, 02 

bovines having died on 10.04.2023 and 14.04.2023 respectively but 

they have been shown to have been tagged on 18.04.2023. Further, 

there were only 78 bovines at this Gaushala between 01.04.2023 to 

18.04.2023, but 83 bovines are shown to have been ear tagged. 

xviii. The Oversight Committee also matched the ear tag numbers of few 

of the bovines with those mentioned in the Tagging Registers in 

about 12 Gaushalas. In 07 Gaushalas, not a single tag of the bovine 

could be matched with the number entered in the Tagging Register. 

Only in 04 of these Gaushalas, the tag numbers of bovines matched. 

This gives credence to the complaint that actually less number of 

bovines are kept in the Gaushalas but large numbers of bovines are 

shown on papers to receive higher grants from the Government and 
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at the time of inspection some bovines are brought from outside to 

meet the number mentioned in the records of the Gaushala. The 

Oversight Committee also observed that the non-matching ear tags 

were of the healthier bovines in the Gaushalas suggesting that the 

health of the bovines of the Gaushala is poorer than the imported 

bovines. It was impossible for the Oversight Committee to verify all 

the numbers of ear-tags of bovines present in Gaushalas because of 

poor and incredible way of record keeping. Therefore, after doing the 

sample check and finding a definite pattern, it did not waste further 

time on such verification. 

xix. Tagging Register is the backbone of the functioning of Gaushalas but 

it has been maintained in the most shabby and irresponsible way by 

the concerned local officials of the Animal Husbandry Department 

and not at all supervised and verified by the Supervisory Officers. 

Everyone was found having his own way of maintaining the records in 

a thin notebook type of register contradicting their own entries and 

entries made in other registers of the Gaushalas. On interrogation in 

front of everyone present, quite few of them admitted that the 

records had been prepared recently in a hurry. After having inspected 

42 such Gaushalas, it is the firm conviction of the Committee that no 

effort has been made to maintain the Tagging Registers in a proper 

way.  It has been disclosed in detail in all the inspection reports 

forming part of this Report.   

 

MEDICAL SERVICES: 

xx. No First Aid Kit was available in 40 out of 42 Gaushalas. Kanha 

Gaushala-Kaduara also had the temporary office of the Veterinary 
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Officer with sufficient medicines in stock in its campus. Kushmara 

Bawni Gaushala-Kadaura had a First Aid Kit with very little medicines. 

During the inspection, almost everywhere it was stated by the 

Veterinary Officers that the vaccination of HS and LSD has been given 

to all eligible bovines, but only at 25 Gaushalas, viz. Kanasi, Jaaigha, 

Mae, Hamirpura, Lohai, Baagi, Kanha Gaushala-Kadaura, Eton, 

Dhagua Kalan, Nagar Palika Parishad-Kalpi, Kanha Gaushala-Konch, 

Malthua, Khadgui, Ramhetpura, Kursenda, Padkula, Sarawan, Nagar 

Panchayat-Madhogarh, Chhiriya Salempur, Bhitara, Sunaya, Nari, 

Kaushalpur, Pindari and Bhuwa, some formal or informal records 

were shown. In 17 Gaushalas, viz. Kanasi, Jaaigha, Mae, Hamirpura, 

Lohai, Kanha Gaushala-Kadaura, Garrehi, Kanha Gaushala-Konch, 

Padkula, Sarawan, Bhitara, Sunaya, Nari, Kaushalpur, Pindari, 

Chitaura and Kanji House-Ait, deworming of the bovines have been 

reported as either having been done or to be done in near future. 

xxi. Details about giving medical services to the bovines were found 

recorded in the Treatment Registers of the Gaushalas kept with the 

Livestock Extension Officers (LEO). It was told by the LEO and the 

Veterinary Officer (VO) that as and when informed by the Gaushalas, 

the medical services are provided as soon as possible. Considering 

the assignment of a large number of Gaushalas to one worker and 

various types of inconsistencies found in the Treatment Register and 

the Inspection Register makes the Oversight Committee believe that 

entries made in the Treatment Register are doubtful. 

xxii. In none of the Gaushalas, any handling area was found on the site 

much less the area provided in the guidelines.   
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xxiii. In 06 of the 42 Gaushalas, it was told by the Gopalaks that the 

bovines were being given some bath but this fact could not be 

ascertained during inspection. In all other Gaushala, the bovines are 

not given baths in spite of clear prescription in the guidelines and the 

facility of a submersible pump in the Gaushala.  

xxiv. As often informed during inspection, each LEO has been made 

incharge of an unmanageable number of Gaushalas.  One, Shri 

Devendra Kumar Kushwaha told that he is incharge of more than 30 

Gaushalas, therefore, he is not able to do justice to the task.  Even in 

normal course, one LEO is looking after about 10 Gaushalas. At 03 

Gaushalas (Kaushalpur, Sunaya and Nari Gaushalas of the Block-

Konch), the Gopalaks were not able to recognize the LEO or the VO. 

In the presence of the Veterinary Officer, one Gopalak said that on 

the death of bovines, immediately information is given to the 

Veterinary Officer but nobody comes. The Veterinary Officer 

explained that he had to visit 58 Gaushalas under his charge, so it was 

not possible for him to visit every Gaushala frequently or immediately 

on receiving the call. But, it is a hard fact that post-death formalities 

are not being carried out and recorded properly. In a nutshell, 

because of allotment of an unmanageable number of Gaushalas to 

the LEOs and the Veterinary Officer, the health service to the bovines 

of the Gaushalas is suffering. 

 

CONCEALMENT OF DEATH: 

xxv. As regards the death of bovines, during the inspection the villagers 

informed that a large number of bovines had expired during the last 

winter, but from the records, this fact could not be substantiated.  
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The villagers insisted that the death of bovines is being concealed. At 

Mae Gaushala, Block-Rampura (Annexure-21), one tractor owner 

informed the Oversight Committee that for 30 days his tractor was 

engaged in transporting fodder to Gaushala and for 30 days it was 

used to transport 30 dead cattle, but he has not been paid for that. In 

the record, there was no such mention to support his version. On 

investigation before the public, the representative of Pradhan 

admitted the above facts and promised to pay the balance amount.    

  Further, In Jaigha Gaushala, Block-Rampura, according to the 

Tagging Register, a total of 187 bovines were tagged. 16 of them 

were handed over to the volunteers for rearing under the People’s 

Participation Scheme whose details are properly maintained in the 

Register. So, at the time of inspection, 171 tagged bovines should 

have been there but there were only 87 such bovines. No explanation 

was given for the missing bovines in such a large number.  

  At the time of inspection of Kanha Gaushala, Kadaura, letters 

written by the VO, Kadaura to the Executive officer and the CVO 

about large number of missing bovines were presentd to us which 

were given to the CVO for giving his comments but no comments 

have been received.  

  Besides the above, mismatch in the statements of the 

Gopalaks, Pradhan and village level functionaries, and various entries 

in the Tagging Register, Govansh Count Register, Bhoosa Stock 

Register etc. compels the Oversight Committee to take a view that 

deaths of bovines are being concealed.  In some places, in the 

Govansh Count Register only an entry of “Mrit” was made, but there 

1062



26 
 

was no corresponding record maintained by the Veterinary Officer to 

show that which is mandatory.  

 

IMPROPER MAINTENANCE OF RECORDS: 

xxvi. None of the 42 Gaushalas was found satisfactory in its record-

keeping. There was no uniformity in the maintenance of records in 

these Gaushala and most of them were following their own formats 

with respect to these records. They are not kept on the basis of daily 

transactions as a matter of routine but they were found to have been 

prepared in a hurry for the sake of inspection of this Committee only 

in different types of note books. 

xxvii. As per the entries made in the Cash Book of Gaushala at village 

Udanpur, Block-Kadaura, same cheque (No. 482286 dated 

04.08.2023) has been shown to have been issued to two different 

persons, namely, Kamlesh, son of Hari Narain and Suresh Kumar 

(father’s name not mentioned).  On this date, two bearer cheques 

each have been shown to have been issued to both the above 

recipients, each being below Rs. 20,000/-. The counterfoil of the 

cheque book was not produced.  No reasons for not issuing a single 

cheque to each of them and how the same cheque could be issued to 

two persons was given by the officials.  Their silence clearly 

suggested that the record had been prepared in a hurry, just before 

the inspection and payments were being made through bearer 

cheques of value less than Rs. 20,000/- to keep complete control on 

the money withdrawn by the bearer.  Similar anomalies were found 

in the Cash/Account Books of other Gaushalas also. In later phase of 

inspection, they adopted the strategy to state to the Oversight 
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Committee that no Cash Book has been prepared so far in this 

financial year.  It is pertinent to mention that it is a permanent 

running record. 

xxviii. In Kanha Gaushala, Kadaura, evidence was produced by the 

representative of the petitioner that an amount of Rs.2,29,902/- was 

paid in the bank account of Shri Bharat Prajapati, who is an employee 

of the Nagar Palika, showing it to be the payment towards the supply 

of Bhoosa.  The Executive Officer, Nagar Palika and other officials 

admitted this transaction and extended the clarification that Shri 

Singh had purchased bhoosa from a large number of farmers when 

the contractor stopped the supply, therefore, payment was made to 

him, who in turn paid it to farmers. They had no answer to the query 

that why the payment was not made into the bank account of the 

farmers when all of them have an account.  During debriefing session, 

the District Magistrate informed that the complaint has been found 

to be correct prima facie.  He is going to take action against the 

persons responsible for it. This incident along with the anomalies 

found in the Cash-Book of Udanpur Gaushala and others and non-

presentation of Cash-Book by large number of Gaushalas clearly 

suggest that the fund meant for purchasing diets for the bovines is 

being misused in different ways. 

xxix. The reason, generally stated, for not producing the record or 

producing a record having entries of the past few months only by the 

Gram Vikas/Panchayat Adhikari or the Livestock Extension Officer 

(LEO) or the Veterinary Officer was that their predecessors did not 

give him the old records while handing over the charge.  It may be 

correct in few cases but largely it was a ploy to avoid scrutiny 
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because actually they are not being maintained properly. “Cash-Book 

was not handed over to him”, was the claim made by the Village 

Panchayat Adhikari, Incharge of Jaigha Gaushala, Block Nadeegaon 

but the charge memo produced by him clearly showed at serial 

number-4 that he had received it. Specific arrangements should be 

made to ensure that the predecessor is relieved by the controlling 

officer only if the successor gives a certificate that the former has 

handed over all the records pertaining to the Gaushalas under his 

charge to the latter. 

xxx. Normally, cattle are fed at a particular time every day but, at all 42 

Gaushalas, the Committee inspected, it found that the cattle were 

being fed whether it was morning time or afternoon or late evening.  

It was felt that large number of cattle brought from outside could not 

have stayed inside without the allurement of the feed at the time of 

inspection. Bringing cattle from outside at the time of inspection to 

match the number recorded in the Head Count Register do suggest 

that more fund is being claimed from the Government than the 

actual entitlement on the basis of bovines actually staying in the 

Gaushala. Green fodder, grains and supplements were missing in the 

feeding troughs and also in the stores, Stock Registers and Account 

Books, yet it was claimed that green fodder was being fed by 

purchasing from the market or growing it on rented lands. 

xxxi. Various inconsistencies in different registers and statements made by 

the Gopalaks, Pradhans, village level functionaries and the payments 

to the suppliers without making entries in the Cash-Books and 

Account Books do point out towards the misuse of the Government 
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funds meant for this purpose.  It requires a deeper probe into the 

matter by a specialised agency. 

 

NON-COMPLIANCE OF GOVERNMENT ORDERS (GOs): 

xxxii. In order to make the Gaushalas self-sustainable, the policy GO dated 

02.01.2019 envisages the production of biogas, 

compost/vermicompost, soap, incense sticks, mosquito repellant, 

gonile (phenyl from bovine urine) etc. from Panchgavya in 

collaboration with UP State Bio-energy Board, Khadi and Village 

Industry Department, MSME Department, Skill Development Mission, 

RD Department, Horticulture Department etc. and their marketing. It 

also lists cow dung and urine based economic activities, such as bio-

farming, bio-horticulture and making flower pots, fire cakes, 

pesticides etc. for eco-friendly existence of the Gaushalas, but in 

practice, cow dung is collected in the premises in haphazard way and 

is sold/donated to farmers before the start of every cropping season. 

Other possible uses of cow dung, urine and wastewater have not 

been attempted. In fact, they are not being used even for composting 

in a scientific manner. There is a need to dispose the cow dung, urine 

and wastewater in a scientific and eco-friendly manner in kuccha 

compost pits until an alternative use of the cow dung and urine is 

planned. Proceeds of this should be utilized as income and spent on 

the maintenance of the bovines as stipulated in the GO. 

xxxiii. Although it is provided in the GO that 2% of the proceeds of Mandi 

fee, cess on excise duty, 0.5% of the profit which State Public Sector 

undertakes to use in the form of their Corporate Social Responsibility 

(CSR) and “cow welfare cess” imposed by the UP Expressways and 
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Industrial Development Authority (UPEIDA) would be utilized for the 

maintenance of these Gaushalas, but as per the information 

furnished by the district level officers in the meeting held on 

06.09.2023, they are not getting any fund from these sources. 

Infrastructure is being created through the funds available in 

MNREGA, honorarium of Gopalaks is coming from Gram Nidhi and, 

maintenance grant of Rs. 30/- (not enhanced to Rs. 50) per bovine for 

fodder, etc. and medical facilities are coming from the budget of the 

Animal Husbandry Department. No contribution either in cash or kind 

has been received till now from charity-oriented individuals or 

institutions. At village level, sometimes some farmers do contribute 

Bhoosa in small quantity but we found its mention in records at 02 

Gaushalas only.  

xxxiv. Almost all the concerned officers of the Gaushala complained that 

they cannot afford to feed the bovine properly within the limits of 

Government grant of Rs. 30/- (now enhanced to Rs. 50/-) per bovine 

during the lean season due to very high market price. Although GOs 

dated 08.08.2019 (Annexure-50) and 12.09.2020 (Annexure-51) 

provide for encouraging public participation for the management of 

the Gaushalas in the districts and also encouraging them to adopt 

bovines for rearing them under the Govansh Sahbhagita Yojna, which 

also entitles them for the daily diet grant from the Government. 

During our discussion with officials and the general public, this also 

came to light that very little assistance comes either in cash or kind 

from charity minded public or institutions. Very few people have 

adopted bovines for rearing. 
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xxxv. GOs dated 03.08.2022 (Annexure-57), 04.01.2023 (Annexure-59) and 

18.01.2023 (Annexure-60) provide that every Block will purchase a 

cattle-catcher on priority which will be utilized for immediate 

transportation of stray cattle on receiving information but this 

arrangement is not found functioning in the district. Stray cattle were 

seen roaming around and sitting by the roadside all over in the urban 

areas of the district.   

xxxvi. Gaushalas have been established across the State of U.P. to keep the 

unclaimed and stray bovines inside so that it does not damage the 

standing crop of the farmers in the field. Considering the special 

condition of the Bundelkhand region, the Government vide G.O. 

dated 12.06.2023 permitted grazing and roaming of cattle in open 

fields till June end. However, they were being let out for grazing even 

in the month of September, at the time of inspection by the 

Committee. There was a general complaint from the public that all 

stray cattle have not been brought inside the Gaushalas and cattle 

inside Gaushalas are also let out in the open.  We also noticed good 

number of stray cattle in the urban areas on roads. Some of the 

concerned officials of the Gaushalas, viz. Ghilor, Mae, Kushmara 

Bawni, Hamirpura, Khutmili, Lohai, Kanha Gaushala-Kadaura, Eton 

and Mawai Brahman accepted that the cattle are taken out for 

grazing in the daytime. 

xxxvii. As per the information furnished during the meeting held on 

06.09.2023 at the district headquarters, 5227 plants have been 

planted in 410 Gaushalas of the district. But on the spot, very few 

plants were found in only some of the Gaushalas inspected by the 

Oversight Committee. In some Gaushalas, some tree guards were 
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there, but there was no plant therein. In 02 Gaushalas, viz. Sunaya-

Konch and Lohai-Nadigaon, few tree guards were lying in the Bhoosa 

store.  In most of the Gaushalas which have been running for the last 

3 to 4 years, there was absolutely no planation in spite of the fact 

that they had sufficient land for the purpose. It appears that no 

interest has been taken to ensure plantation around or inside the 

Gaushalas.  

xxxviii. These Gaushalas are functional for over three years and 

rampant violations of environmental laws are being committed by 

them continuously.  No action either by way of handholding or 

invoking punitive provisions of law seems to have been taken against 

these Gaushalas.  At the time of inspection, the RO, UPPCB Jhansi and 

also the CDO Jalaun mentioned that notices have been 

issued/received by the Gaushalas for their violations in compliance of 

the orders of the Hon’ble NGT.  The RO, UPPCB Jhansi also informed 

that an EC of Rs.2,45,000/- has been imposed on the BDO, Kadaura 

for violation for a period of 49 days.  The CDO Jalaun pointed out that 

notices have been issued to the Gaushalas of this district only 

whereas no action has been taken in Jhansi and Lalitpur districts 

which are under her jurisdiction.  He also pleaded that this is a 

welfare scheme of the Government, so no such action should be 

taken.  The action taken against the BDO, Kadaura seems to be a 

token action to show the Hon’ble NGT that action has been taken 

because the violations by Gaushala are continuing since its 

establishment and in the entire district.  No information regarding 

recovery of EC has been received. 
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No doubt, these Gaushalas are welfare activities of the State 

Government, but the officers implementing these schemes and the 

RO as the regulator have to ensure that these Gaushalas do not 

pollute the environment in the manner they are doing now in the 

interest of bovines, human beings and environment. 

 

COLLAPSE OF IMPLEMENTATION AND SUPERVISION MECHANISM: 

xxxix. GO dated 02.01.2019 regarding the establishment and management 

of Gaushalas stipulates that there will be Block, Tehsil and District 

Level Committees, besides the Division and State Level Committees 

for the monitoring, evaluation and review of this welfare scheme of 

the State Government. This GO elaborates the tasks to be performed 

by these committees. When asked about the pathetic condition of 

these Gaushalas and role played by the Block Level Committee under 

his leadership to ameliorate their condition, no satisfactory response 

was given by the BDOs accompanying the Oversight Committee at 

the time of inspection. Even the CDO, CVO and DDO accompanying 

the team had no answer for what they had presented to the 

Oversight Committee at the district level meeting held on 06.09.2023 

and what was being observed as the ground reality. The Oversight 

Committee has no hesitation in stating that the implementation and 

supervision mechanism of this welfare scheme of the State 

Government has collapsed totally. The Block as well as the Tehsil and 

District Level Committees are not functioning effectively. In some of 

the Inspection Registers, the inspection note recorded by the BDO 

was available but it did not bring out the deficiencies apparently 

visible in the Gaushalas. Similar was the quality of notes recorded by 
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other Supervisory Officers, namely, the Veterinary Officer, ADO 

(Panchayat), ADO (ISB) etc.  

xl. Inspections by senior officers are meant to guide the ground level 

functionaries and provide them the support needed from higher 

levels for performing the task efficiently and effectively but they were 

not found to have been done seriously, objectively and truthfully. 

Deficiencies found in the inspection should be recorded factually and 

their compliance should be monitored closely, but it was found 

lacking altogether in all the Gaushalas. 

 

RAY OF HOPE: 

xli. By the time the Committee made the second visit to the district, new 

District Magistrate Shri Rajesh Kumar Pandey took charge. While the 

Committee was inspecting Gaushalas in the district as per its random 

plan, he also made independent inspections of some other Gaushalas 

to understand the ground realities and take appropriate remedial 

measures. After completing its inspection, the Committee had a one-

to-one debriefing meeting with the District Magistrate in which 

experiences were shared by both sides. The District Magistrate 

appeared to be enthusiastic and committed to implement this 

welfare oriented scheme properly by leading from the front. He also 

assured that on the basis of what he has experienced himself and the 

oral feedback given by the Oversight Committee, he will ensure that 

the GOs issued by the State Government for the proper maintenance 

of the Gaushalas and the guidelines of the CPCB and the ICAR are 

implemented in letter and spirit. The Oversight Committee assured 

him to share a copy of its report to the Hon’ble NGT so that he takes 
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necessary steps for the improvement of the system without losing 

time any further.  

 

8.  RECOMMENDATIONS 

In view of the aforementioned observations, the Committee recommends 

as under: 

(i) As mentioned in paragraphs 5 and 6 above, there is no ambiguity 

with regard to what needs to be done to manage the Gaushalas in an 

eco-friendly and economically viable manner, but they are not being 

followed even in letters what to talk of its spirit. It is because no 

supervisory guidance is being provided and control is being exercised 

by senior officers for ensuring that these provisions are enforced 

properly. In order to make the implementation and monitoring of this 

welfare scheme effective, the first step that needs to be taken by the 

district administration is to prescribe, if not already done, a standard 

proforma for maintaining records, namely, Govansh Register, Stock 

Register of Bhoosa, green fodder and grains, Tagging Register, 

Treatment Register including vaccination, Inspection Register, 

Account Book and Cash-Book. They should be maintained in 

hardbound register whose pages should be numbered and certified 

by the person maintaining the register as well as the immediate 

supervisory officer. These should be running registers and changed 

only when filled completely and not at the end of every financial year 

or at convenience. It will be desirable to supply these Registers 

centrally from the district level. 

(ii) After prescribing the proforma, a training should be organized for all 

the Gram Pradhans, Gram Vikas Adhikaris, Gram Panchayat 

1072



36 
 

Adhikaris/ Assistants, Livestock Extension Officers, their Supervisory 

Officers, Nodal Officers, etc. for proper maintenance of these records 

and their storage at a safe place inside the Gaushala. These Registers 

should be kept at the Gaushala in which entries should be made by 

the officials concerned when they visit it to perform some task. The 

Inspection Register should contain a check-list so that the inspecting 

officers record their findings in respect of each of them factually and 

objectively. The deficiencies so recorded should be rectified at the 

earliest. The check-list should also include a specific point on whether 

the deficiencies pointed out in the previous inspection note have 

been rectified or not.  If they are found not rectified in time, then the 

inspecting officer should bring this fact immediately to the notice of 

the Block Development Officer and the Veterinary Officer. 

(iii) One week after the training, these Gaushalas should be inspected 

every week by the immediate Supervisory Officers and every 

fortnight by the Nodal Officers. After three months, if the Block 

Development Officer is satisfied that the managers of the Gaushalas 

have developed the habit of maintaining the records properly and the 

bovines as per the GO, the frequency of inspections by the 

immediate Supervisory Officer and Nodal Officer may be changed to 

once in a fortnight and once in a month respectively. 

(iv) If one village level officer of different department is incharge of 

several Gaushalas, then a roaster should be prepared by the Block 

Development Officer and the Veterinary Officer to secure the 

attendance of these functionaries on specified dates so that if public 

has any grievance, it can be redressed. 
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(v) There is a provision in the GOs that efforts should be made to receive 

funds through convergence from various developmental schemes, 

CSR funds of the State PSUs, donations from charity organizations/ 

individuals etc. and if in spite of harnessing these sources, adequate 

fund does not come through for proper functioning of the Gaushalas, 

then the District Magistrate should submit a plan to the Government 

for receiving balance amount. No such plan was reported to have 

been sent to the Government so far. The District Magistrate should 

take stock of the entire situation and prepare a plan for seeking 

additional fund for creation of requisite infrastructure at these 

Gaushalas for operating them in an eco-friendly and economically 

viable manner. 

(vi) As regards inadequacy of the diet money of Rs. 30/- (enhanced to Rs. 

50/-) per bovine per day, it will be desirable that a concrete workable 

fact-sheet is prepared at the district level taking into account all   

possible expenditures including transparent procurement of Bhoosa, 

green fodder and grains etc. for the entire year, and if the existing 

grant is found to be inadequate, recommendation for enhancing the 

same should be sent to the Government.  

(vii) No Gaushala should be allowed to keep more bovines than 

permissible under the norms of the CPCB and ICAR in respect of 

various infrastructure facilities, namely, tin sheds, feeding and 

drinking troughs, open space for roaming, handling area etc. 

(viii) Although brick-soling was found under a large number of tin sheds 

and drain was also there under some tin sheds, but urine and waste 

water was not being carried through the drains to the disposal point 

because of the slope problem.  If the floors are made of concrete 
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with adjoining drains, it will give a permanent solution to the 

problem of cleanliness. 

(ix) An appropriate arrangement for the separate feeding place for sick, 

weak and young bovines should be made. 

(x) Direction should be given to the District Magistrate to ensure 

effective arrangement to protect the bovines from extreme cold, 

summer and rainy weather condition. 

(xi) Vacant Government/Gram Sabha land should be allotted to the 

Gaushalas on priority for growing green fodder within a period of one 

month by launching a special drive. 

(xii) Plantation should be done within and outside the periphery wherever 

possible in a large scale in all the Gaushalas. 

(xiii) Gaushalas situated in water-logging area or connected with the 

ponds or near the Abadi should be shifted to a proper place in the 

interest of health of bovines, human beings and the environment. 

(xiv) All the bovines should be ear tagged within 07 days of arriving at the 

Gaushala and appropriate entries should be made in the relevant 

register kept at the Gaushala. 

(xv) The problem in the proper functioning of these Gaushalas is not the 

inadequacy of the provisions in the CPCB Guidelines, ICAR Manual 

and the directions of the Government, but in their actual 

implementation. Therefore, a mere direction again to the District 

Magistrate for ensuring compliance of these provisions is not going to 

improve the ground situation.  The District Magistrate should be 

given six months’ time to ensure that the existing provisions are 

implemented on ground properly and submit a compliance report to 

the Hon’ble NGT. Thereafter, the Hon’ble NGT may get it verified 
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through a third party independent of the government of UP by 

visiting atleast 10% of the Gaushalas physically.  

(xvi) Strict action under law should be taken against the meat-shop 

owners operating without proper NOC/license from the competent 

authorities.   

(xvii) The UPPCB may be directed to take action against the polluting 

Gaushalas in accordance with the environmental laws after the expiry 

of the dead-line given to the District Magistrate by the Hon’ble NGT 

for ensuring compliance of these laws.  

30-Nov-23

X Anant Kumar Singh

Anant Kumar Singh

Member, Oversight Committee

Signed by: Anant Kumar Singh     

30-Nov-23

X SVS Rathore

Justice SVS Rathore

Chairman, Oversight Committee

Signed by: SURENDRA VIKRAM SINGH RATHORE  

 

Nov 30, 2023 

1076



Annexure- I

1077

USER
Highlight

USER
Highlight

USER
Highlight



Annexure- 2
1078



1079



1080



1081



1082



1083



1084



1085



1086



1087



1088



1089



1090



1091



1092



1093



1094



1095



1096



1097



1098



Annexure- 31099



Annexure- 4
1100



1101



1102



1103



1104



1105



1106



1107



1108



1109



1110



1111



1112



1113



1114



1115



1116



Annexure-5
1117



1118



1119



1120



1121



 

  

 

1122



     

                                        

 

 

1123



 

 

 

1124



       

1125



Annexure-6
1126



1127



1128



 
 

  
                            

 
 

1129



 

            

     

 
क                             ख

 

1130



  

क                ख  

 

              ग

1131



 
 

 
 

 
 

1132



Annexure-71133



1134



1135



 

 

 

 

 

 

1136



                                                                 

 

 

1137



 

  

1138



  
                        

 

  
                         

1139



  
                             

1140



Annexure-81141



1142



1143



 

 

1144



 

1145



  
                                                                

 

 

1146



 
 

 

1147



 

 

1148



1149



 

 

 

1150



1151



Annexure-9
1152



1153



1154



1155



1156



 

layXud&01 

layXud&02 

   

 

 

        

  layXud&03¼d½       layXud&03¼[k½ 

 

  

 

 

 

1157



layXud&04 

 

  

layXud&05 

 

 

1158



Annexure-10
1159



1160



1161



1162



layXud&1                    layXud&2                                              

   

 

layXud&3                    layXud&4      

   

 

 

 

 

 

1163



layXud&5 ¼xksoa”k Hkwlk iaftdk½ 

 

 

1164


	8dbaba1c39f971299e341c586d87c005f1da87a57ef42aef52e570d5e94ce94a.pdf
	3a75155cdad3e60734d268df9049e389a29b79a54a84b712bc66c1fa00d72e29.pdf
	e3047a110f2b3c5794d450d3d87536796d2b0ad147b5e882c58c936a86c797e5.pdf
	c0fd0bfef48197fab7abb9e8bee27802c43c94be4fd87376eabf28707191b926.pdf
	fd1ffa348d1cd5978e18849ca9095466e85034a9b02e08e6ae0794d4579516e5.pdf
	ca5ed5d108b6457efe5be2eac0ebb19b5c0685b3262a7235aeba5195e9905c88.pdf
	e86553f010e5db5a4cbd14128ccf7736ec8597e03fcf8ad3dd95e74c6a1359bb.pdf
	f6ff9870659bc1aba501e51bd4ae8175f6126bd88b2c7e7e1eaf940f14246061.pdf

